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Petition for Special Leave to Appeal (Crl.) No. 7844/2024

(Arising out of impugned final judgment and order dated 29-01-2024
in CRLOP No. 28477/2023 passed by the High Court of Judicature at
Madras)

THE ASSISTANT DIRECTOR, DIRECTORATE OF ENFORCEMENT Petitioner(s)
VERSUS
DHANRAJ KOCHAR & ORS. Respondent(s)

(FOR ADMISSION and I.R. and IA No.122560/2024-CONDONATION OF DELAY
IN FILING and IA No.122559/2024-EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT)

Date : 08-07-2024 These matters were called on for hearing today.
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SLP(Crl.) No. 7844/2024

UPON hearing the counsel the Court made the following
ORDER

We are not inclined to interfere with the impugned judgment
and hence, the special leave petition is dismissed.

We, however, clarify that the impugned judgment will not come
in the way of the Directorate of Enforcement subsequently
initiating appropriate proceedings 1in accordance with the
provisions of the Prevention of Money Laundering Act, 2002.

Pending application(s), if any, shall stand disposed of.
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